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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL (SZ) CHENNAI

Q. 4. No.50 of 2016.

ol

Paul Rgj
... Applicant

ersus

1. The Commissioner,
Kayalpattinam Municipality,
Kayalpatlinam.,
Thoothukudi District.

9 The District Environmental Engineer,

Tarmii Nadu Pollution Control Board,

C7 & C9, SIPCOT Industrial Complex,

Thoothukudi .... Respondents

AFFIDAVIT FILED BY THE 2nd RESPONDENT, DISTRICT ENVIRONMENTAL
ENGINEER, TAMIL NADU POLLUTION CONTROL BOARD, THOOTHUKUD!.

I. 5. Sathiaraj, son of Thiru. T. Sundaram, agad about 55 years, having office at C7
% 9, SIPCOT Industrial Complex, Meelavittan, Thoothukudi — 628 008, do hareby
solemnly affirm and sincerely submit this affidavit as foflows?

1 is respectiully supmitied that | am the second respendent in the O.A. Ne, 50 of

2015

it is respectiully submitied that the Hon'ble NGT (82Z), Chennai in its order dated
1310 2020 in O.A No.50 of 2016 has issued the following direction:-

»6. The Committee is directed to go in o the allegation made in the memo znd submit a
report in this regara as well. The poliution Control Board is also directed to submit an
independent report regarding the implementation of the Solid Waste Management Rules,
2016 in the 1% respondent Municipality and also the compliance of the direction issued by
the Principal Bench of National Green Tribunal, New Delhi in the C.A. No. 606 of 2018
and what is the action taken by them for non compliance of the same as directed by the
Principal Bench in the above case and also regarding the allegation made into the memo
datad 13.10.2020 submitied by the counsel for the applicani.......

8 The committee as well as the respondents 1 & 2 are directed submit their independent
report respectively as directed above on or before 20.11.2020 o thus Tribunal by e-filing
along with necessary hardcopies to be produced as per Rules....... !
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H 15 respectfully submitted that, as per the above direction of the Hon'ble NGT the
following independent report is submitted by the District Environmental Engineer, Tamil
Nadu Pollution Control Board, Thoothukudi.

“Kayalipattinam Municipality located in Tiruchendur Taluk of Thoothukudi
District is 2 2™ grade Municipality having population of 55450 (midyear population
2018). The Municipality has 18 wards. Total Municipal Solid Wastes generation is
about 14.00 T per day (including bio- degradabfe amd non bio - degradable
wastes). Out of this, the bio- degradable wastfes are about T0.5MT per dav.
Remaining wastes are non bio - degradable wastes,

For processing the bio- degradable wastes the Municipality has provided two
numbers of Micro Composting Centers (MCC)of each 3 BT per day capacity and one
Onsite Composting Center (OCC)of 0.5 MT per day capacily. Apart from this, the
Municipality has provided one Bio-methanation cum - power generation plant for
processing the bio — degradable wasifes. The present operating status of these
plants is as given below:

MCC- { iMicro Composting Center- 1)

This Micro Composting Center is locaied at Kadayakudi at S.F. No. 278/15 of
HKayalpattinam south village in Kayalpattinam Municipality area. The maximum
processing capacity of this MCC-1 is 3 MT per day (as per design). This MCC-1is in
operation and about 1 MT per day of bio — degradable wastes are being processed
at presesnt in this MCC-1. The final compost is being sieved manually using a sieve,
The compost obtained was found kept in bags for sale. Composting performance is
good. The segregated plastic wastes are kepf inside a building within the premises.

In this MCC1 facility, one number of Mechanical sieveffor sieving the
compost), one number of Baling machine (for baling the segregated plastic wasies)
and two numbers of shredding machines have been insfalled. However, all thess
machineries are not in operation.

Authorization has been granted to operate this MCC - 1 by TNPCB vide
Authorization No. SWM/ 001-TTN/ 2019 dated 22.04.2019 {Proc. No. F. No.601/ JCEE
(M) TNPCE/ TNV/ SWRI/TTN/2015.Dated: 22. 04.2019).

SICC-2 (Micro Composting Center-2)

Tiis Micro Composting Center is located at Sivan Kovil Streef, in
Kayalpattinam Municipality (at S.F. No. 392/5 of Kayalpatiinam Municipality). The
maximum processing capacity of this MCC-2 is 3 MT per day (as per design). This
MGC-1 is in operation and about 1 MT per day of bio - degradable wastes are being
processed af present in this MCC-2. The compost obtained was found kept in bags
for sale, Gﬁmposﬁng performance is good.

At this MCC-2, orx(y the segregated bio - degradable wasfes are brought for
composting. No plastic Wastes are brought into this facility.
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There are no Baling machines and no Shredding machines installed at this
MCC-2. Only one Mechanical sieve {for sisving the compost) is ingtalled at this
center, However, this Mechanical sieve is not in operation nNow. The compost is
being sieved manually using a sieve.

Authorization has been granted to operate this MCC-2 by TNPCB vide
Authorization No. SWW/ o01-TTN/ 2019 dated 22.04.2079 {Proc. No.
£ No.001/JCEEMYTNPCB/ THV/ SWMW/T Th/2019.Dated; 22. 04.2019).

0CC (on-site composting center]

This OCC is located inside the Kayalpattinam Municipality office campus (3t
S.F. No. 437 of Kayalpattinam Municipality). The maximum processing capacity of
this OCC is 0.50 MT per day (as per design). This OCC is in operation and about
0.50 MT per day of bio — degradable wastes are being processed at present in this
OCC. The bio — degradahle waste generated from parks, horticultural wastes and
the bio ~ degradable wastes from nearby households are processed at this cenler.
The compost obtained was found kept in bags for safe. Composting performance is
good. The final compost is being sieved manually using & sieve.

A¢ this OCC. only the segregated bic - degradable wastes are brought for
composting. No plastic wastes are brought into this facility. There are no Baling
machines, no Shredding machines and o Mechanical sieve installed at this OCC.

Auihorization has been granted to operate this OCC By TNPCB vide
Authorization No. SWAY 001-TTN/ 2079 dated 22.04.2019 (Proc. Ho. F.No. 00/ JCEE
(M) /TNPCB/ TNV/ SWIWTTN/2019.Dated: 22. 04.2018).

Bjo-methanation clyn — power generation plant

The Kayalpattinam Municipality has installed one Bio-methanation cum
power generation plant of 300 n7 (5 MT) capacity for treating the bio — degradable
wastes and to produce electricity from it. This Bio - methanation - cunm power
generation plant is tocated at S.F.No. 278/1B of Kayalpatiinam south village In
Kayalpattinam Municipality area adjacent to the MCC-1. The construction of this
Bio — methanation — cum power plarnt completed.

This Bio —methanation — ciim power generation plant started trial run during
the year 2016 and due o technical / mechanical problems they could not continue
she trial run and eventually they have stopped the operstion of the plant. Till now
the plant is not in operation.

Since the Municipality has not yet put the Bio - methanation — cum power
plant into operation, the excesses bio degradable wastes are found fo the dumped
inside the premises of the MCC -1 and aboul 75% of the wastes thus dumped are

found to be in burnt condition.
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Tamil Nadu Pollution Control Board has granted consent for Establishment
under the Water Act and Air Act to this Bio ~ methanation — cum power gensration
plant vide proceeding No. F.0096/ TTN/ RS/ DEE/ TNFPCB/TTN/ W/2015. Dated:
24.06.2015 Proc. No. F.0096/ TTN/ RS/ DEE/ TMPCEB/TTN/ A/2015. Dated: 24.06.2015

Further it is respectfully submitted that, the Municipality has not yet applied
for consent to operate since they eould not put the plant into regular operation due
to technical problems.

Existing ofd Municipal solid waste duinp site at Papparapalfi.

The municipality has an old municipal solid waste dump site (about 2 acres)
at Papparapalii. About 17280 Cu.m (m3) of legacy wasle is reported (o be there at
this dumpsite (as per the survey carried out by the Anna University). Bio — mining
of this legacy waste dump site Is yet to be carried out.

It is respectfully submitied that following are the main findings baged on
the above iiled observations:

1. At present cnly about 2.50 MT / day of the bio degradable solid wasles are
processed at the three existing composting centers (MCC - 1, BCC - 2 & OCC).
The remaining bio degradable solid wastes are stored/ dumped inside the
premises of the MCC-1. About 75% of the wastes thus dumped/stored was
found to be in burnt condition.

2. The Municipality is yet to carry out the bio mining of the legacy waste in the old
dump site at Paparapalfi,

3. The Municipality is yet fo put the Bio - methanation — cum power plant into
operation so as to avoid the dumping of the excess bio degradabie wastes
within the premises of the MCC 1.

4. The Municipality is yet to rectify the defecis in the Mechanical sieve (provided
for sieving the compost), Baling machine (provided for baling the segregafed
plastic wastes) and Shredding machines and yet fo put the same info operation.

Further, ii 1s humbly submitted that since the Municipality has failed to fully comply with
the SWi Rules 2018, the Tamil Nadu Pollution Centrol Board Vide Proceeding No.
TNPCBAAWILANUNGT/007187/2016 Dated 18.11.2020 has issued direction to the
Commissioner, Kayaipattinam Municipality 1o remit the Interim Environmental
Compensation of Re. 14 Lakhs for the period from April 2020 to October 2020 and also
issued direction to the Municipality that the Municipality is liable to remit the Environmantal
compansation till the compliance of the following directions:

1} The Wunicipality shall comply with the provisions of Solid Waste Management Rules,
2018 and shall comply with the orders passed by the Hon'ble NGT in OA 606 of 20183

from time to time.
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2] The Municipality shall provide 100% door-to door collection of MBW (covering all
wards) and 100% segregation of waste (covering all wargds)

3) The Municipality shall stop the burning of the municipal solid wastes immediately and
shall process the entire quantity of the bio degradable solid wastes in the coimposting
ceniers,

4} The municipality shall reclify the defects in the Bio- methanaiion —cum power
generation plan provided and shall put the same into cperation immediately after
obtaining valid CTO from TNPCB.

) The municipality shall carry cutthe Bio-mining of the legacy waste dump site located
al Papparapalll immediately.

&) The municipality shall rectify the defects in the Mechanical sisve {provided for sieving
the compost), baling machine (provided for baling the segregated plastic wastes) and
shredding machines and shall put the same into operation immediately. The
Municipality shall commence legacy waste remadiation at the Ramayanpati durnpsite
immadiately.

7) The Municipality shall provide adequate number of CCTV in the dumpsite premises

lo monitor the area.

The Municipality shall carry out proper segregation of municipal solid waste

The Municipality shall install adequate water sprinkler arrangements and water

suply lines in and around the dump site

10)The Municipality is liable to pay Environmenial Compensation till the compliance of
conditions stipulatad in 1 to 8.

<O

O o

Under these circumstances, it is humbly prayed that the Hon'ble NGT may be pleased
lo pass appropriate orders as the Hon'ble NGT may c:c-nsader deem fit and proper on the
facts and c¢ircumstances of the case.

i cA{ % 3
Dhatri nyviron =

Tamil Madu Pollution ¢
Thoothukudi

nginaer,
iiral Board,

Solemnly aifirmed at on the day BEFORE ME
of November 2020 and signed his name in
my presence.

Advocale




BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAL.

Original Application Nos. 50 of 2016 (S2)

S. Paul Raj
...Applicant

Vs

1. The Commissioner,
Kayalpattinam Municipality,
Kayalpattinam,
Thoothukudi District

2. The District Environmental Engineer,
Tamilnadu Pollution Control Board,

C7 & C9, SIPCOT Industrial Complex,
Thoothukudi

....Respondents

AFFIDAVIT FILED ON BEHALF OF THE 2°
RESPONDENT, DISTRICT ENVIRONMENTAL
ENGINEER, TAMIL NADU POLLUTION
CONTROL BOARD, THOOTHUKUDI

Advocate for Respondents No.2
Thiru. Kasirajan
Advocate, Chennai.

Date: 19.11.2020



